IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BEWRCH : AT HYDERABAD

0A No,.1234/93, pt. of Order:1-10-93,

‘ mdjﬁgﬁfarﬁkhan
‘ v.ssApplicant

Vs,

1., The Project Gfficer, Orug Standardisation
Research Unit, Centrel Research Institute
for Unani Medicine, Hyderasbad-38.

2. The Director, central Council for Research I
in Unani Medicine, 5, Panchassel Complex,
HEW DELHI - 17,

" 3, The Oy.Jdiractor (Incharge), Central
Sesearch Institute for Unani (ccaun),
Erragadda, Hyderzhad-38.

K] aRESpDndentS

. - , ) . i i
Counsel for the Applicant : Shri D.Linge Rap
Counsel for the Respondents : Shri N.V.Ramsna,Addl.CGSC k
COR Al
THE HON'SLE JJSTICT "SHRI V.NIZELADRI RAC @ VICEL CHAIRMAN A

THE HON'BLZ SHRI P.T.THIRUVENGADATM : MEMSER (A)

(Grder of the Jivn. sznch passed Dy
Hon'ble Justice Shri V.KN.Rao, V.C.)

The applicant was appointed in the office of

&,

\X// the rroject Cfficer, Irug Standarcisation Aessarch
) tnit, Central Research Institute fPor Unani Medicine,

Hydersbad. Ths Central Ressarch lInstitute for Unani

..'2.




A VLI

Medicine is not one of the authority or Society which
§9kﬁotified under section 14(3) of the Administrative
Tribunal's Act. As such this Tribunal has no power
: that
to grant the relief which is to the effect/the impugned
proceedings of withdrawing the order of appointment is
illegsl and hence it is liable to be quashed, cannot be

granted, Accordingly this'application is returned for

presentaztion before the proper forum,

\

R M 3o
(5.7.THIRUVENGADAR) (V.NEELADRI RAD)
Member (A) Vice-Chairman
IS‘\“ s
% Dated: 1st October, 1933,

Dictated in Open Court,

avl/

To ‘

1. The Project Officer, Drug Standardisation
Research Unit, Central Research Institute
for Unani Medicine, Hyderabad-38.

2. The Director, Central Council for Research in
Unani Medietne, 5, Panchaseel Complex, New Delhi-l17.

3. The Deputy Director (Incharge), Central Resegrch
Institute for Unani (CCRUM), Erragadda,Hyderabad 38.

4.0ne copy to Mr.D,Linga Rao, Advocate, CAT.Hyd.
5. One copy to Mr,.,N,v.Ramana, Addl.CGSC.CAT.Hyd.
6. One spare copy.

7. One copy to Library, CAT.Hyd.
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IN THE CEWNTRAL ADMINISJ_RATIVE TRIBUNAL
HYLERABAD BENCH AT HYDERABAD

,f”’f

THE HON'BLE MR.JUSTICE V.NEELADRT RAQO
VICE CHAIRMAN

) ' - THE HON'BLE MR.ALB.GORTHT :MEMBER(A)

THE HON'BLE
MEMBER({ JUIL )

N

- ' - THE HON'BLE MR.P.T.TIRUVENGADAM:M(Z)
H Dated: | -[0 -1993

| ' ORDER/ FUDMENS :

‘ S | M.A./R,A./C.A.No.
' in
. ' B 0.4.No, }B(f 6]3

T A.No, (W.P'. ‘ : )

, Admlt d and Interl directions
! ¢ . issued .
L

‘ | ‘ © Allowedd Q'QEYV '_\'M PW
Disposed\of w1t57§;¥EEIEE§hh‘“‘““““-,

| ‘ - D:l?fnlssed
: —_— |
f . Dismissed gas w1thdrawn
. | B ' Désmissed for default. g
- Rejected/Ctdered.
No order as to costs
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